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l‘ THE PUNJAB JAGIRS ACT, 1941. -
PUNJAB ACT No. V or 1941,

eived the assent of His Excellency the Governor on t

[Recz'lzh February, 1941, and was first published ?r? 125
Government Gazette (Extraordinary), Punjab, o f the
3rd March, 1941.]

y
1 2 3 4
Year No. Short title Whether repealed or otherwise
' affected by legislat ion

1941 ..V | The Punjab Jagirs Amended by the Ada' tion of Laws
Act, 1941 Order, lggﬂ il

Amended by the Adaptation of Laws
(Third Amendment) Order, 1951

Amended by the Punjab Re-organisa-
tion (Chandigarh) (Adaptation' of
Laws on Stateand Concurrent Sub-
jects) Order, 1968

‘An Act to provide for the assignment of Land
Revenue by way of Jagir grants.

Whereas it is expedient to consolidate the law govern- ~ Preamble.

ing the assignments of land revenue and other grants hither-
to known as jagirs, and to make more precise provisions re-
garding the manner in which such assignments are to be
made or continued in the future ;

———

N For the Statement of Objects and Reasous, see .Goverament Gazelte (Bxtra-
- ordinary), Punjab, 1940, page 369; for Select Committes's Report, see ibid, 194!1;
19—25 s for Procesdings in the Punjab Legislative Assembly, see Punja

Pages 1
sogislative Assembly Debates, Volume XV, pages  72—85, 220—28,630 and 797—
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It is hereby enacted. as follows:;— |
1. This Act may be called the Punjab Jagirs Act, 19 a

Short title. .

0 ] 2. In this Act, unless there be anything repugngy in
Definitions. . > AL -
ect or context,— .

the sulzla ) “ Government” means the 1[Central Govery,

inent] ; '

(b) “Jagir” includes—

i assignment of land revenue made .,
(i) any deemegd to have been made under thig Act;

i assignment of land revenue made by oy,

(ii) ani;eten% authority, before the passing of th;
Ac_t; T

ant of money made or continued by or

(i) angngr behalf of I[the Central or Sgate Goy-
ernment] which purports to be or is expres.

sed to be payable out of the land revenue :
and R

(iv) any estate in land created or affirmed by or o
-behalf of the Central or State Govern.
‘ment] which carries with it the right of
collecting land revenue or receiving any
portion of the land revenue ; and

(c) “Jagirdar” means the holder of any grant fal-
ling within the definition of a Jagir,

Power of ¥{Central 3. Government shall have bower to make in any one
evament] 10 vear a assignments of land revenue by way of jagirs not
exceeding in value five thousand rupees :

Provided that if in either of the two preceding years
the value of Jagirs granted has fallen short of five thousand
rupees, the amount by ‘Which; @t has so fallen short in either

‘Substituted for ¢ “the. " by . hird
Amendment) Order,” 1551, "8-Crowar” by the Adaptation of Laws (THi

ion (Crostituted. for the ‘words” “State Gover £ Punjab Reorganisé-
1963, (Chandigarh) (Adaptation OF Laws GirState and Coponnmen s Ssiay e,
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or both of these years may be added to the a
thousand rupees which Government is emprgv?,g;t d°f five
mally to assign in any one year. nor-

4. (I) The terms of jagir created und i in  whi
rovide for an assignment, not exceedinge;, tﬁh;sé? :';1811&]11 Mn:am“;?‘nm :
sum, or for the grant of an annual sum of money char ezlma ed.” e
the whole or part of the land revenue arising from ag S eo'n
fied area, and subject in either case to such deductiong 31-_
account of collection, suspension or remission of Iang

revenue as Government may direct.

(2) A jagir created under this Act may be i
after the death of the original jagirdar, but t}l’1e tefli)lgttlﬁgfi
of shall be so expressed as to provide that the amount assign-
ed to the next holder shall not exceed half of the amount
ass;gnegi to his predecessor, and that the jagir shall be
extinguished after the death of the second holder. |

5. Any land revenue assigned under the powers here- Asssuet and
inbefore conferred shall be assessed and collected in the =™
manner provided by the law for the time being in force for

the assessment and collection of land revenue as if it has

not been so assigned.

6. Any jagir created by Government on or since the Grants made on or
since 1Ist April,

first day of April, 1937, shall be deemed to have been made g7
under the powers hereinbefore conferred and shall be as-
sessed and collected in the manner hereinbefore provided.

7. (I) Where Government has heretofore declared OF Rule of descent in
e of descent in family of jagirdar-

at any time hereafter declares that any rul ]

respect of succession to any jagir shall prevail in the family
hall be deemed to prevail,

of jagirdars, such rule of descent $ :
and to have prevailed, from the time when the declaration
was made, anything in any law or contract to the contrary
notwithstanding :

Provided that no such delcaration shall hereafter be

made unless ' and | until—- |
is satisfied that the rule of descent
prevails 10 the family

(a) Government
and without breach,

to be so declared actually
and has been, continuously
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observed in all successions (if any) ¢ the .

ince i ade ; or Jag;

since 1t was m :

jagirdar or his successor in interegt fo

(b') tgrenéa%eing has, 'by written 1nstrument dy] retxhee
cuted by him, either before or after the Pa
of this Act, signified, on behalf of himself an(gl
his family, acceptance of the rule of descen
be so declared, and either no successjop :
taken place since such acceptance, or else ip all
successions which have taken place, since Sue
acceptance the jagir has in fact not devolyeg
otherwise than it would have devolved had the
said rule of descent been in force. |

(2) Any declaration made under sub-section (1) may
be amended, varied or rescinded by Government, but al-
ways subject to the proviso theretfo.

Power to  annex 8. When Government makes any declaqation under
to i conditions o 0 7 it may, by notification in the official Gazette,

gnments ©“ ’ :
jonen the rule of direct that the rule of descent thereby declared to prevaii

fescent is declared. g o11 be subject to the following conditions or either of
them, namely : —

() that each successor to the jagir shall be appro-
ved and accepted as such by Government ;

(b) that any successor to the jagir shall, if Govern-
ment so requires, make such provision out of
the jagir as Government may consider suitable
for the maintenance of the widow or widows
(if any) and other ‘members of the family

(if any) of the last or any previous holder of the
jagir :

Provided that—

who by the rule of descent declared under sec-

tion .7 to prevail is next in order of succession
unless that person is i

ment unfit to sucee
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2) if Government should exercise it i

@ under clause (a) of this section anﬁl ?eltl{llggrity
accept as the successor the person indicated b0
the rule of descent as next in order of sucj.(
cession, then the next person entitled to syc-
ced after the person so rejected, who is appro-
ved, and accepted by Government, shall

succeed.

9. When Government has issued a notification under Pow:r to_enforce
the authority of section 7 or of section 8 it shall have full Flons uader *sec.
power and authority to do allacts and things necessary to tions 7 and 8.
enforce the rule of descent declared by such notification to

prevail and all or any of the conditions attached thereto.

10. Notwithstanding anything to the contrary which Soverament 1o
may appear in the conditions on which any jagir has been declare  former
made, Government is hereby empowered to declare that i e onds,
the rules, conditions and powers enacted by sections 7, 8 tion and powers
and 9 may be made applicable after notification in the okt Sen

official Gazette to such jagir.
11. No jagir created after this Act comes into forc® POWeLS of Cours.

and no jagir in respect of which the rule of descent declared

in section 7 to prevail involves the devolution of the assign-

ment of land revenue to a single person as impartible pro-

perty, shall be liable to seizure, attachment or sequestration

by process of any court at the instance of a creditor for any

demand against the Jagirdar or his successor for the time

being in interest, or in satisfaction of any decree or order.

12. Nothing in this Act shall be deemed to affect the Savine®:
provisions of the Pensions Act, 1871, or the I[Government]
Grants Act, 1895, so far as they are applicable to any jagirs
in Punjab.

Repeals.

13. Sections 8, 8-A, 8-B and 8-C of the Punjab Laws "
Act, 1872, together with the heading thereto, ;md the Pun”
ab Frontier Jagir Revenue Collection Regulation, 1874, are

ereby repealed.

———

1. Substituted by the Adaptation of Laws Order, 1950, First Schedule
for “Crown”. :



